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O   R   D   E   R 

 

19.03.2020─ While Company Appeal (AT) (Insolvency) No. 43 of 

2020 has been directed to be placed before a Larger Bench consisting of 

three Hon’ble Members, including the erstwhile Hon’ble Chairperson as 

emanating from the order dated 17th February, 2020, it appears that two 

clarification applications being I.A. No. 811 of 2020 & I.A No. 917 of 2020 

qua the order dated 7th February, 2020 passed in Company Appeal (AT) 

(Insolvency) No. 1434 of 2019 which has disposed of matter, are pending 

consideration. 

 It further appears that as Company Appeal (AT) (Insolvency) No. 

1434 of 2019 was heard and the order dated 7th February, 2020 was 

passed by three Hon’ble Members Bench, including the erstwhile Hon’ble 

Chairperson, Justice S.J.Mukhopadhaya, who has since demitted the 

Office, the same is required to be placed before the other two Hon’ble 

Members of the same Bench i.e. Hon’ble Mr. Justice Bansi Lal Bhat, the 

Acting Chairperson and Hon’ble Mr. Justice Venugopal M., Member 

(Judicial). Since the fate of Company Appeal (AT) (Insolvency) No. 43 of 

2020 is stated to be linked with Company Appeal (AT) (Insolvency) No. 

1434 of 2019, we direct that the two Interlocutory Applications being I.A. 

No. 811 of 2020 & I.A No. 917 of 2020 seeking clarification in Company 

Company Appeal (AT) (Insolvency) No. 43 of 2020 

 



-3- 

Appeal (AT) (Insolvency) No. 1434 of 2019 be placed before the Bench 

comprising of Hon’ble Mr. Justice Bansi Lal Bhat, the Acting Chairperson 

and Hon’ble Mr. Justice Venugopal M., Member (Judicial). 

Let Company Appeal (AT) (Insolvency) No. 43 of 2020 be de-linked 

from Company Appeal (AT) (Insolvency) No. 1434 of 2019 and posted on 

15th April, 2020. 

 

 

[Justice Bansi Lal Bhat] 
Acting Chairperson 

 

 
 

 
    [Justice Anant Bijay Singh] 

                                                                       Member(Judicial) 

 
 

 

             [Shreesha Merla] 
                                                                      Member(Technical) 
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